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CENARAL ADMINISTRATIVE TRIFNAL HYDTRABAD B7M7H : HYDEM

PRIGIMAL ASPLICATION NO. yquf\ OF 1997,

N
- 1
T AR el e et S D v R s S . . M) e Gy P . b Yt A . e . s - —— b

(Applicants{s/ . I

Union\oF-India, Repd. by,

____'_.__:E?_\z_\_:_%iv:*:"‘fr-__g:»__ x ;_;%;;v‘*/::?&t':&._fﬂiﬁﬁ??ﬁ

e Dot pd A, omgely & 2o

" Respondent(s). !
‘|
:s
i1
|

The apoltication has been submitigd to the Tribunal by

' y ) 3
Shri__._._—l.. i-__Um%m.m _______ Ad\]ocatfﬂ/%in't;

persorUnder Section 19 of the Administrative Tribunal w

Act. 1985 and the same has been scrutinised with refereﬂcé

to the points mentionsd in the check list in the light Bf :

the provisicns in the administrative Tribumal (Qrucedure) |

. ——————

Rules 1987.

The application is in ord.r and may be listed for

Admission 0N ————eemem——— ————————— e - —————
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Scruting Asst. /- DEPUTY RECISTRAR(JUDL)
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1.

12.

13,

14.

15,

16,

17,

18,
15.

20,

- 2

Hava L:gllbl“ copiss of the anncxurs duly actestad Y1)
b':al":l _lgdo
Has the edplicant sxnjusted A1l availabls remicdizg, \fbj
Has tha Inggx cr Locurents Gten Pilad s Pacination 7+4
dong propzrly,
Has the d”:]ar Lion gs g Teguized Dy itam'HD. 7 of Yﬁ7
Forame 1 bec nada, .
Have required numbsr of ssumlops (Pile sixe) bearing ¢
Pull adresses of tnn respondents heszn filed, . *7
(a) Uhethcr the ralief S0ught for, arise gyt af *{tj
single ga ge of action., it
b)) whather any inter i relisf is°5f59éd‘?éf, LE)
gc) In cascs an MA far CGnronation af delay in Filed, '
'mw¢t supported by an affidavit of the 3pollcant —
Whethzr thig Caust be heared by s+n;le Jench, faﬁN'
Any other points,
Result af oo Scrutiny Witn initizl af the scrutiny
clcrk. ) ’ '
. | be enimnbrenel
G ﬁ\cﬂ Aoy > ©
Scrutlny A5 ant,

PBeputy Registrar,

Registrar, -




- A
CENTRAL DM NIST i TIV™ T“T?'””L HYDZR 7390 BTHCH: HYDPIRABAD,

ity No. 2—:'576&'“(4‘}").

Reaort in the Scrutiny of Apaglicaci. e Lo
Prcgeub_d by Q@q k; “@Aﬁ;@@dhhﬂﬁﬂwwkuﬁ&ﬁ ﬁgre af Drcsentatlnn.

vFey
Applicaﬂt(S)‘ij \} uga&kﬁ}zz&vvv\ﬁNQ14UM4 , ) f

{
Respondent (s ) i Serldeng wwﬁmv\jﬁ%%gﬁ@@@%
Ertodan, DAY oA C T 95

Baturs of grizncance $¥ﬂ004“““ﬁw“c ﬁ’“ N ‘ [

No. of Applicants . ‘f Mo, of Respundents;;..éf... r

A E . f CL3SSIFIATICN, ”
Subject...fgégfdmv¢ .Qg ) Jzpartment ?ﬁgi ‘......E(ND)

-.- LA B I S B A B R R,

1« Is the application in the propsr form, :
(three coplzte sets in paprr bosks form - }fp7
in two compliations),

2. UWhether nagme doscmptlan and addressd of all the ’ g
partied been furnishad in tha cause title,

3. (a) Has the application huen Fully signed. and varified, k07

(b)Has the copies been duly signed. _ o)
(c) Have suPficiznt numbs T of copies of the application A
- bezn filed, S
4. Whether all the Nnecessary parties ars implzaded, ?%7
S, Whzther £ngl sh trasslation of docunents in a language Wy

cther than English or Hindi besn filed.,

6. Is the applicatisn on  time, (See Section 21),

Wy
7. Has the Vakalatnama/Memoc af Appiggﬁﬁé/ﬂuthar' ation N &g
been Piled, N
B. It the applicstion Maintaimability.
(U/s 2, 14 )18 | 7
y , » or U/R. 8 Ete.,)
9, Is the application accompaired IP2/DD, for Rs.50/~ 7.

10, Has the impuagned ardc -s ariginal, duly attested legltable

copy been filed, wﬂ*QWﬁﬁkL%

P.T.LO
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT 2

w O.A.NO, \"Llaﬂ OF 1997

Exh= W"“ﬂﬁf&,ﬂ‘

Between: - J

|
: HYDERABAD |5
i
l
!
!
‘

¥,V .Subrahmanyan, «. APPLICANT !

: 7 l
e {
AN D QOM(W

e Senior Superintendent of Post !
Offices, Prakasam Diwision, Ongole ! |
and others. 7 « ., RESPONDENTS |

! |;

CHRONOLOGICAL EVEWTS

A L U e — S ——

__—n..—-p-—————.p——--—-——u--——-—

5.,No, Particulars

1, Notification is dated 9,4.1997 i
i
5

Ze Representation dated 9.6,1997 7’ ;
I / ¥

- oas ome owe w wm

v in] aden/]

iy SEP 1007

*%..ﬁ.«"‘»

"dﬂr.br vfx “
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT :: HYDERABAD "
f

O.A,NO, PEE OF 1997

INDEX

S5.,No, Description of the Documents Pg.N%s. A.Nos.]
1, APPLICATION l to 5 -

2.  Notification dated 7.,4.1997 b X 1.
3. Representation dated 9,6,1997 @? L\)1;~ 2e

4, Charge Report on 25.6,1997 3.

FOR OFFICE USE ONLYRE

-.-t---—---—--—-—--—“—n---—

TV o

Counsel for the Applil

1, Date of Filing :

2. Registration No, :

Signature of the Registly

r
[
t

it T

A .
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT :: HYDERA%AD

. 04A.NO. LQL{W OF 1997 J
Between: - ‘ P

V.V.SUBRAHMANYAM, S/0,V,Yagna Narayana Somayajulu, .
aged about 44 years, Ex-E,D,Packer, Addanki Gate, !

Class-III, Non Delivery Town Sub Office, l;
Ongole, s+ APPLICANT E

AND T

' 1. The Senior Superintendent of Post
Offices, Prakasam Division, Ongole,

i 2., The Sub Divisional Inspector, Postal,
Ongole West Sub Division, Lawerpeta, .
Ongole—2. i ‘ ‘

3., The Post Master General, Vijayawada
Region, Vijayawada. |

4, Y,Prasad, S/o.not known, E,D.M.C,/Packer, ,
Addanki Gate, Non Delivery Town ‘
Sub O0ffice, Ongole, eses RESPONDENTS

PSS T

W 1 e

W

BT T

DETAILS OF THE APPLICATION | }

~ 1, PARTICULARS OF THE APPLICANT
Address for Services

Shown as above |
Mr, K.,Venkateswara Rao,
Advocate, 2-2-1186/3/1,
Jayalaxminivas, N
Nallakunta, Hyderabad

Shown as above

2, PARTICULARS OF RESPONDENTS

3. PARTICULARS OF THE ORDER:- ! "
1, Order No, & Date : i ___prhx\ — ' 18F

2, Subject in brief : EYQQGV\vNAJ¥V¢¢”’ Cy\ EJr C eq¢4Li

4. JURISDICTION:- The O,A, is within the jurisdiction U/s,14
of the Admn,Tribunal's Act, 1985 as the applicant is working
within the State of Andhra Pradesh,

| ‘
5. LIMITATION:- The 0,A, is within the limltatlon:U/s.21 of theg
Admn, Tribunal's Act, 1985.

“{u/

6, FACTS QF THE CASE:~

§

t
(a) The Applicant is aggrieved by the impugned %:tion of
the respondeénts in ignoring the just claim for 'selection and i

appointment to the post of Extra Departmental Maii Carriex/

i |-
Packer Addanki Gate in pursuance of the Notification Memo.No.IIW

B2/PF/EDMC/Packer/Addanki Gate dated 7.4.1997 and appointing

the unofficial respondent from 25,6,.,1997 without any justifica

tion or reasonable cause inspite of past experienﬁe of the

_pplicant for different spells during the last 10 years and th i

. . .
action is illegal, arbitrary, discriminatory and violative of

Articles 14 and 16 of the Constitution, i |




A

L]

13 2 3

(B) The Applicant submits that he has passed VIII Class

and is a permanent resident of Ongole town.

The Applicant

has worked as E,D, L.B.Peon/E,D,Packer from 1988 iL leave

vacancies as detailed inhis representation dated |9.6,1897

and gained rich experience, The Applicant had alsq got his

name registered in Employment Exchange Ongole vidé No,
1

5877/91. The Applicant had been continously working as

E,D,Packer at Addanki Gate from 19.2.,1996,

While so the second respondent had notified Ehe

(©)

vacancy of Mail Carrier/“acker Addanki Gate to the/|Employment

exchange of Ongole and also got issued notification in

Memo,No,B2/PF/EDMC/Packer/fddanki Gate dated 7.4,1997

inviting the applications from eligible candi-ates for selectiq;
L E: (’
to the post of Extra Departmental Mail Carrier/Packer Addanki !}

Gate on Rs,240/- per month, The last date fixed for

K

receipt of Application is 6.5.1997. The Applicant 4
that he possesses all the requisite gualifications

appointment to the said post and also possess rich

ubmits

for

The Applicant had therefore applied for the above post of

E,D,M,C,/Packer along with others, The 2Applicant submits

that according to the existing provisions the qualifications

prescribed for the post of E,D.M,C/Carrier is VIIIlstandard

but however it is stated that preference may be gi?

en to

candidates with Matriculation qualification, The Applicapt

therefore submits that he is entitled to be considered for

selecticn and appointment to the post of E,D,M,C/Packer in

view of his cualificaticns and also the experience
i

credit, !

(D)

While so strangely the second respondent has

at Xhis

appointed

the unofficial respondent as E.D.M.C./Pﬁcker Addan]
in utter disrsgard to the legitimate claim of the
on the ground that he possesses X Clasc qualificat

Applicant submits that the second respondent appoi

unofficial respondent on exterior and motivated considerations i

i Gate

experience. [

spplicant,
llon., The

nted the




o

]
f
!
i
d
38 3, 53 :

!
even though he has no previous experience, The Applicant

submits that mexeXy he should be considered for appoi?tment

to the post of EDMC/Packer of Addanki Gate in view of
I

law declared by the Hon'ble Supreme Court in Union o? India

Vvs. N.Hargopal and others (1987) 3 Scc 308 and Excisﬁ Superin-

tendent Malkapatnam Krishna District and K.B,N.'Viswﬁswar
Rao and others reported in 1986 (6) Scale Page 676. |/The
Applicant submits that merely because the rule provi?es that

f

nreference may be given to the candidates with matr#ﬁulation
}

qualifications it cannot be said that the post is to

be filled by candidates possessing matriculation q%alification

of E.D. Sub Post master and E,D,Branch Post masters, where,

Matriculation is prescribed as a qualification it;ﬁs clearly
i

1aid down that the selection should be based on tﬁe marks F

F [

secured in the matriculation or its eguivalent expmination j
It

f
and that no weightage need be given for any dual ification i
[

higher than matriculation, The Applicant therefoﬁe submits

;
that in the case of E,D,M,C./Packer in gquestion ;lso, the K

]
marks secured in VIII Standard should be taken i{to considerqh

!
tion, and as such the appiixxﬂxxmuxx appointmené cannot be ;
made on the basis of higher qualifications. The; pplicant
submits that the respondents have totally ignoréd the long
experisnce of the applicant and appointed the Qmofficial‘
respondent who is a raw candidate with no expe?ience and .
as such, the appointment of the unofficial res%ondent as ;

|
E,D,M,C,/Packer Addanki is required to be setaside by declag
i

: ,
that the applicant is entitled for appointment}to the postf
r :

of E,D.M,C,/E,D.Packer. It is relevant to suﬁmit that und“
f
! ¥
jdentical circumstances the respondents have appointed a V%I
!
r
r.

passed candidate of Chandrapadu but it is only in this
f

J . I
case that the applicant was discriminated, The Applicant;
F

f

no other effective, alternative remedy except] to approach{:

Hon'ble Tribunale.




| €

Pg s
The Applicant has no other effective
Hon ble Tribunal,

b

7. REMEBIES EXHAUSTED ¢ -
alternative remedy except to approach_this
The Applicant has

8., MATTERS NOT PREVIOUSLY FILED OR PENDING -~
in this regard and suchja case is

not fiied any other O,A,/W.Pa
thority of law.

o ‘
not pending in any gourt or au

Tt is therefore prayed that this Hon'ble

! '
9, MAIN RELIEF : -

Tribunal may be p

! . leased to call for‘records relatingf to
i Notification Memo,.No,B2/PF/EDMC/Packer/Addankl Gate! dated

: 7.4.1997 issued by the Sub Divisional Inspector (West)
Ongole Office of the Senior Syperintendent of Post/0ffices,
nt of the unofficial

Ongole and ccnsequential appointme
respondent as EDMC/Packer of Addanki Gate and quash the same

and consequently declareﬁhthat the épplicant is entitled to

the post of EDMC/Packer Addanki Gate and pass such other

order or orders as this Hon 'ble Tribunal may deem f£it and

proper in the circumstances of the case.

10, INTERIM RELIEF:F Tt is therefore prayed thatthis
Hon'ble Tribunal may be pleased to direct the [respondents
to forthwith appoint the applicant as EDMC/Packer of
Addanki Gateéclass—III Non delivery Town Sub0ffice,

Ongole.and pass such other order or orders as this

Hon'ble-Tribunal may deem f£it and proper infthe

circumstances of the case,



b

)]
il

i

L 1)
-
53
.

L]

-

11, COURT FEE:-

I.P,0., No. & Date, :

Name of the P.O_jﬁpich drawn: fﬁiéﬂﬁ;ﬁﬁxijkﬁjﬁsfkﬁgw

L&

12, ENCLOSURES:-

.......... P

IPO.,, Material Papers, Covers, Pads &

Vakakath & etc,

ekt A A B ek W Sy U e A PR e

I, V;V.Subr?hmanyam, S/o.v.xégnanarayana Somaya julu,
. 1] . L §

aged about 44 years, Ex-E.D.Pagkgr, Addanki Gate‘.C.Lass--III,=t

Non Delivery Town Sub Office, Ongole, do hereby ver
the contents in the above paras 1 to 6sare true to
knowledge and paras & 7 to 12 are true to legal adwv

my counsel and I have not suppressed any iaterial

facts.

i‘bP*LA guL&MW

Dated : Signature of th

TV e on

Counsel for the Applicant,

Hyderabad,

rify that

my personal

ice from

Lﬂw@u&w

e Applicant
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vii) You zgg one of th. candidstes SPonscr.i by employm ~+
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The fol louwing d&cuﬁentes shouly o, soonitosd with the !
appl'ication ( s.e instructions . <n. sl icetion foom) |
;értiFiC~ts rngaruing date oF Girin
Certificete regerd 1ng dmucatlunal U 2L ification, ; . Sl
Casta- ce:t1F10atu:Prom the Druabrld e ;Lthorlty ; Limga.
(inm case the appl;caﬁt ‘belong to il 3ol ‘
Income CBrtlFlCuéd and  Ep propurty hbxu1FLCatu. )
L:rtlflCat¢ regardlng residency, ' f ‘ , k
| ! i
Employmznt ccrtlficate and lstior of parrlsslon frocn o
the employer to efply for the £J po.t (in asuithe S
Saste or Contral [overnment Dep.re.ont/ Crgenisation :
or Pgnchayet Ra duprtmant) ‘ F

In cass theo 3ﬁplxcdnt is; EX'burULan-D/LX‘WTPY/DDSV’l ‘
personnel , nrocf of army servic. .1 cischary.
certificate shouls vea proauc:_.

'*ﬁ;Importunt inatruutlons to tha zml:c.nts

-v-w e ‘*vi—lq“ uuq‘—--"—-——m.pw-\ .

Applicahionb'ghodlu U e aubmlr A unly Intne praforma g
«Nclosey to thlbfurtlug and . ~oulu - v oth. emlic.:'s
oun hcndurltlng.r Full  ahd . cl sar iriteation shculi

- given in all columns of th- ap tcotion, other
UlSa the application will not 0. . siver.d, .

The appliceztions; thould best th. ~ ... ¢i sudmission . !
Uithout fall. ' : . . \

iii) The Curtlflbotus snd othsr enclosdy = cubmite.0 glong |

iv)

with. th- FpllCatlona Shoulu oo v 2.2 In the & lics tiow
by the applicant himsglF in the sp.c. provided in
applicstion under hxs?her sxgnotw -« Inis should bDe

don: without F&il,-

L
All the nhqu1r°d docum-nts/,c;rtx.*-atus sheuld ¢
submitted along with the anlLG&LlJﬂ. ho dodument
will be accepted later or in plecomeal, nppllcat¢_ﬁb

not accompsniey with all the nacvu~ary certifica"

with incompl vty information will oo bDs tekaen cun,1»
deration ahd‘no furfher eoTr sponqknue—wlll be ant.i-
tolnad

i

son e

v ek e
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: pasmrea dl TNSPEETL
' &t TavisionAL -:1‘_37 Y

_ i 3r, Supdt, ¢f 9&3_;' Cffice;
-~ ‘ ' i.Prakasamoan;cﬁgevé'523UP81.

1

. 4 ‘w‘" e L . | . o [)IN:- .‘j.{d\j
A copy of this*hotifics Llon 15 issusd Q63 P - =

Ittt S LT PV, A ot e imm

; : . - Oy — ’
-00- 2. Tha pH7SPR ,f-kc()qtlomu\_ggtLg;w Co— o028 - Qy n. 2\
~10~ . They -houtd sxhibi ¢ this notic- 55 well g5 Eng
Prcformz g7 el icatkon form, PTONrertly gn
netic. voord] in thair officg,

~dg- 3 The l-a‘PGs/t.-.,-[{#)s

1
He will ] vid e ensurwithst th, netic fapal itE%inn
form i exhillited onthe rgtic. o su o f congertid.
oFFic,L_ - o i b
--'-d'é-_-'w'-h('t-.—:*:-f‘--.j?h'-.‘o,‘--'mail r.-'-'.'a:%'s gur, | ' :
He shoule -Nsur. $ Giv.on
this ofricy Notification in ¢n -t vill a9y
8nd its hc:ml.t-;-ts if sny,

- "‘.-'""‘

thet wi.dg pual zicy iy

{
-fo~ 5, The sa rpancihi ; '
‘- | . N
~do~ 6.  The MRg b i
. =do= 17, Thy Manda D;e\.lalopmsnt.Of‘Fic'ar ; L
~do~ g, -.‘The vill:g. 4ssist'aqt. I i " ;
~dp- g, The Head'f’iast{;er Schomt ) E
“do~ 0. The Staticn hhusg officer,
4o~ 11, The Employment Office, Ongol ¢ S2; iy
125 Sr}a I't.‘.. , : . '
The abgyy ﬁentionqd euthori i, (3 to 1y are 5
8ré regu.et, ; Lo” uxhibit this notice ano al 5
spplicoiion <fiClos :d tg

. Lo fe . cf

Nz notice gn ths noc:

S Gram Batchiry b, fu - nir.l

the punlic, lyige Publicity may - -7 the
VeCinCy! ngtifiod in th . '
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. _ Ongole,
From) . Ch\
. LT PR . . . 9-6-970

V.VeSubrahmanyan,

EdP

acker,

Addankiqato, Poat Cffice,
Ongole.

To

he Sub=Divie qgil lns entox.“

L:ggkNPET,
:Qﬂﬁgllz. _—

}

on,

Reapectod Sir,

Subl- anuoot for appointment as E.D.Packer
Addankiqate. Co

. ' Ql
. - . Ly,
1 henbly ‘submit the Yellowing few 3 .ﬁi:js for your

kind consideration and favourable orders,

¢+ worked. ag E.D.LY Peon,ED Packer in Ongole H,O,

leevexpet end: otfeT town offices since 1988 in Leave
)

vacapcles anqkqigo Previsionally appoirt@d by the

Post Master, Ong.le H.0. Till,'l was appointed as E,D.
Packer, Addanki Gate .'Baokfgn.lQ-O&-QG provisionally
consequent on the resignation of Sri B,srinivasa R,o

S/o+ BoSubrohmanyan Provisionally appointed as

Malloversenaer’: anolo H®, 40 19.2.1956 and appointed

egein as EDMC/Packer Anmangbrolu Provietonally as
detgiled boloﬂ.

1)

In Placo of SriT.Sinivasa Rao &,D.Packer /EDLB Peo8n
l)12011-88 to 24,11.88,

13)\ b) 1349490 to 15.9.90

2)

. C) F.3.92 tto 23.3,92, -

3 arm 1GNEE

e TS0 e B g0,
In place 8f Sri A, solemnraju t.D.Packer ..
a) on 29.12,91
b) 24.2,92 to 29,2.92

-

2




L,

3)

11211

d) 70‘01992 tO 9.4.1002 (] 1604092 tO 18.4092

20.4,92 to 24,4.92

e) 5.5.92 to 7.5.1992¢

£) $.6.92 to 13.6.92

¢) 8.7.92 to 12.7.92

h) 1.10692_s 134104929 13410492 to 16.10,92

1) 7.5.1993 to 8.5.1993, 22.5,93 to 25.3.93,
27.5.93 to 27:3.93

3) 9.6 1993 to 14.6,93 and 21.4. 93

x) 3.7.03, 14,7.1993 to 17.7.1993, 21. 7,93 to 27.7.93

A) 3.8.93 to 7.8, 1993

m) 6.9.923 to 11.9, 293 , 24.9+93 to 25.9.93 28-9-93 to
" 3049493

n) 1:10.93, .

o) 9.1% 93 0 6411493 5 25411,93 to 27.11.93 and

o I0al3n? .

p) 1.12,93 ;0,4.12.93_.nd 15.12.93

Q) 15:3.1994 to 19.3.1994.

r) 6.8.1994 , 13:4.94 , 19.4,1994 to 22.,4.94.

s) 3.9.1994 to 14.%9,94 and 17.9.1994 to 23.5.94.

| 5.7.94 to 9.7045. 13,7494, to 1€,7.94

26.8.94 to 31.8.94
1,9.94 to 3.9.94
3.5.9% to 6.5.1995
12,6.95 to 20.6.1993

and ‘5.9094 to 24.9-94

1.11,9% to 6.11.95 .‘1{.tt‘9§ to 18,}}395
cr 1012499 W 12.12;9&; | |
in Plane ofusri T.Seshaiah EB Palhar / F0L B.Peoon
Ongole H.O.
a2 12.7.1991
b, 19.4.91 to 20.4.91.

Co 1.6.94 to 30.6.94
d. 26,7.94 to 30.7.94

e) 1.8.94 to 7.8.1994




1t 31 - (\ng\)
f) 1, ‘009‘. 3. 10,94 ’ 6 10.94 to 8. 10.94

'

18,10.94 to 31.10.94°
1 9) 2.11.94 , 7.11.94 6 11.11.94 , 14.11.94 to 17,11.94
19.11,94, 21, 11.94 to 26.11,94 , 28,11.94 to 30.11,94
h) 2.12.94 , 6.12,9 to 16,12.94 , 19.12,94 to 31,12,94

e : i)2$,1,9§i$ong,l-ﬂé . l2pto95 to 1604985 1841495 to
31.1,95, | /
3) 142495 to 11,2,9% , 14.2,95 to °8.2.9%
k) 143.95 to 23.3,95 and 27,2.95 to 31.3.08
1) 28.4.9% 10.3044.95 , 1.4.95 to 10,4,95 ,
18.4.95 to 25,405, '
m) 27.6,199% to 10:6:95,

e 4) In place of sfl—Ch.chob EDL B,Peon, Ongole to
. l) 12.'2099 to 23.12.89 ’ 26.12089 to 30.’2089
b)2.|.90 to '6016900 |

2 e
ror

201490 to 6.1.907; 1551:90 to 16.1.90 v 19.1.90 to 20.1.90
2241490 to 23.1.90 e
142i90 to 3.2:90 , 14.2:90 to 17.2.90
1348490 , 16.3.90 to 31.3.90
64480 to 16,14,90 to.22(%.90"
11390 to 30,690,

—, 20.12.90 to 31,1290 , I4.1.91 2 9191 4nd 10.1.91
13.6,91 , 3.7.91 to 6. 7 1991 , 1%43/7, 2547491 to 31.7.91
148,91 to 31410, 91, |
“nd theH;;;t master , Ohgole H.O.has also ofven
} provisional appain;menk from 30.10.,91,
I ! * | contd., .4

\
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at4ss

N

Srinivasa Rao

¢ )

Intnis connectlozal huabl y submit 5/5e T
Oy
1 awyer; et, Y Vonkata’copalanayar. and Provisionally, K.

Srinlvalulu Pxovislonaliy appointtd as EDDA Alur A/ws

Karavadi Baned on hia aervice only and again at ED Packer

And ag.in I am working

NFO .,anole H.O, _ru;xiv.noqularly.

1T mo: | cm———r ' N )
~ "8s E.DeFacker Addanki Ga'e from 19.2.96.

(—_—— R I

" Regarcing my qualifications I am an S.5.C. Failed
candidete. and also registercd.my name in Bnployment

exchange with Rﬁ%iltt!tibh No,5877/91 ang in refrence to
your notice dia 7-4.12q7 » I also applied for the same post
of E.D.Facker Addanki Ga;ei and continuously working as Such
’ from. 19.2.,96 wido your Memo No.F.F./ FIMC/Packer/ Addanki gate

dt, 19.2 96,

Under these circumstances. I huebly submit that I am very

piimi e PO R BB, ahd.als0.29at By molhel .one.year back . and, densudpnt. ..

. :cicterglt.with:ml:and'thtre 1s.no body to look. after her,
As such I request that my éaso pay kinaly be.conéidored on
humanitarién grounds, based on Previous seryice (On par
with Sri KeSrinivasulu HRO) end fayouratle orders iseued

in the matter for wh’i'ch-& .shallbe. highly thLankful to you Sir.

L-wh

Thanking yéu 5,
| Yours falinfully,

o | \/ b S bNLLvh~ﬂU7a4LWq

' (v.v. SUB.: AM!N“: M) e

Copy subu!ttvd“tu tne SQnior 5uporlntendent of
Post Offices, Qngole for information.
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g 267,56
Posts and Tclqnphs Finnncial Handhook, Yolume 1, Seco

«m«mmmmmmam- -

9 - T &«

\ '§¢  JChacge Report and Receipt for cash and stamps on transfer of charge

W R arn & B w

SR R Cenificd that the charge ofthgoifmd i
i

jure
noon 1N acco ance

,f , ,' OMWWT 74%%@1 w@,

v gnbu el

+
Rchevcd Ull el Releving Ofncer
(gegoto )
{(P.T.0.1
1111 wesifdane e The naenan tn Px annni
- nOcy G

i wrdra ovs v /
/ acc.st DEPARTMENT OF POST INDIA.
B fou | ¥8 ww 1 #)
Second Edition}

i

. T G

L



", sl

I
: L: A
o Wﬁmm%fﬁm%f&ammﬁaﬁ:ﬁt{mﬂ%ﬁm:
H (wqwmtﬁeﬁaﬁa)mwa{iﬂaﬁﬁmﬁmmn
AVa : sCertificd that the balances of this date of the several bocks (neluding 5,
o ! Stock book and Registers) and accounts of the office have been chocked-anu’
| found correct. ' S
' . Wmﬁaﬁmmgfﬂaqﬁfaﬁmqﬁmrﬁﬁwﬁmﬂ%ﬂuff._'rz e
1,1 wr § @ fog e ) , -
' | ' . sCertihed that the talances as d'eqlled below were handed over to me
h | by the Relieved Officer 2nd | accept the responsibility for the same.
fi‘! . ! %o ’ &O
. ' _ | ' ., Rs P,
j 1dq (ar) TWLCash
0 ang {7) wwem f .
. \ faerk d e ¥ —
! no "Made up of :—
(1) fexelsuamps
‘ Do {2) Tof[Cash
n 19 g oo
- - WG FEETd : ' TR
| L s e RTCATEY HEw-T
19 R GRS Retieved Officer | -+ " Relleving Officer
: ‘ $
I m 19 . - .. . . o
! Dated the PRIL S PN -
Jnde: 1 " ; V-t - ?_;,u
L : orwarded 10 oo venn e nn o SERTRPRREY P PV SIS
! ‘. mmwﬂmq@aﬁﬁ*%;«("
. C o The R - - B '
x ' The certiBiate whes oot actuslly requircd may be wﬁ::{r““/
: Someswara, VJA, Ptg. / 1-3/ 96-97 1 0./ D1.23#7-96 Form 3,00.000
v . . AT :
ONG
| :
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CENTRAL ADMINISTRAT TVE TRIBUNAL
' , HYDERASAD BENTH.

0.A;REGD.NO ) (ngcf? | Date;

. 919
ro @, T Vimltod panna Koo, eda |

-Sir,
I am to requﬂst You to rectify the defects mentloned
‘below In your application within 14 days from the date of

of this letter, faili ing which you application will not

.

egistered and action under Rule 5 (4) will follow.

Q,,JA Qe QA{;ECM .b: b MM W‘; Y

L : '7 Ve
Cmm%%%w ;%m,wtx;(rci

\/'5) m@m". Qa-(\ﬂM & e @(MC%“,

‘:r I
f\ AT Ty
iq\ A »q,..{{a“' “g\ ‘:“
g.,’# nahmmsn 1;;
‘ '] U‘ 1"}'1”
£

)

-

DEPUTY REGISTRAR(JUDL)

. ’ . N - : .I
\ c) C")'%nh‘m -

G ¢ A
q’ﬁ‘ﬂgﬁ 8 ;%‘




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 HYDERABAD BENCH
AT . HYDERABAD

O,A.No, 1249/97 _ Date of Order : 17,10,97

BETWEEN 3
V.V,Subrahményam «s Applicant,
AND

1, The denior Superin%endeﬁt of
Post Offices, Prakésam Division,
Ongole. ! '

2. The Sub Divisional. Inspéctor,
Postal, Ongole West Sub Division,
lawerpeta, Ongole,:

3. The Post Master Gegeralw Vijayawada
Region, Vijayawada,

4, Y.Prasad, .. Respondents,

Counsel for the Applicant o5 Mr.K.Venkateswara Rao
Counsel for the ReSpoPdents wle Mr.V.RajeswaralRao
CORAM3:

HON'BLE SHRI R.RANGARAJAN & MEMBER (ADMV,)
HON'BLE SHRI B.3, JAI| PARAMESHWAR g MEMBER (JUDL.)

“!O

RDER

X Oral oréer as per Hon'ble Shri R.Rangarajan, Member (Adm,.) )(

— g ey

Mr,K.Venkateswara Rao, learned counsel for the applicant
and Mr,V,RajeswWwara Rab, iearned standing counsel for the
respondents,
2e The applicant in thiﬁ OA applied for the post of EDMC

&ddanki Gate in pursuance of the notification No,B2/PF/EDMC/Packer/

. addanki Date dated 7,4,97 (A-1), R-4 was selected,




LR ] 2 LR ]

3. ThiS-OA is filed for setting aside the appointnenf of

Re4 as EDMC of Addanki Post Office and for a consequential

direction to the respondents to appeint the applicant in

that post,

4, We have perused the notification dated 7,4,97, The
notification clearly |states the educational gualification
: o . .
required for this post ef Matriculatien or its equivalent.

The applicant is only 8th standard passed., He had failed in the

Matriculation., The ﬁ@arned counsel for the applicant submitted
that the applicant i# working as EDMC for & long time and hence
should be equated to the required educational qualification and on

that basis Be should have been selected,

5. When the eduﬁaﬁional qualification is clearly spelt out

the applicant cannot iask for a reductien in the gualification to

appoint him, If he is aggrieved by the educational qualification

 prescribed in the notification because of the reason that the

qualificétions prescfibed is against the rules invoked then 'he
should have challenged tﬁat notificatiOn; instead he submitted
himself g%é applying |in pursuance of the notification, The
applicanﬁlsubmitted himself to the conditions of the notification

especially the educational qualification and applied for the

same, Hence he cannot challenge the selection now when he had
not fulfiled the minimum educational qualification prescribed in

the notification,

6, Whether the eﬁperience and possessing of 8th standard ‘can
be equated to the Nﬁtrlculatlon examination is point for considerat
In this Tribunal when the case of the provisjonal candidates are
rejected if- they 413 not posseSS the minimum qualification or-

they are not considered as meritorlous candidates even if they

theay -
possesquinimum qualLficatlon ii they obtained less maxks compared

N>




to the selected candidate,who had not worked as a provisional
candidate, the qualificatﬂgn of the applicant cannot be held
as equivalent to Matfiqula}ion. In that view the contention
now raised by the applicani cannot be upheld, Hence this

contention has to be rejecked.

7. In view of what is Stated above, we find no merit in

this OA, Hence the OA is dismissed at the admission stage

itself, No costs,

A~ 8,8

AT PARAMESHWAR )
/‘ember @udl)
2 .

Dated : 17th October, 1997

\\f/'

sd

:_.. 3..

hrs—7

( R,RANGARAJAN )
Member (Adm » }

{Dictated in Open Court)

e = e
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" 0A.1249/97 -

. - 1°:

. The  Sub DivisiOnal Inspector, Postal Ongole west Sub D

. One Popy to Mr.v.Rajecwar%wRao, Addl CGSC., CAT., Hvd.

'.One copv to D. R,(A), CAT.A Hyd, .

i
3
. . 'I. :‘
Th° Senior Sunorlntenden hof Post Offi es, Prakasam Div
ongole, L “f

anerpeta, Oqgolee.,a h

] .
The Pos* Maqter General Vijayawada Qegion, Vijayawada

o

,One ‘copy to Mr, K,Vénkataﬁwara Rao, Advorate, PAT., Hyd

One dup}icate ﬁopy. . 'f'*ﬁ:

.
.
e & S

A

ision,

iviebn,

-




TYRZD BY CHECKED By
COMRYR=0 By APPROVED By

IN THz SZHTRAL QJMINISTRATIUE TRIBUNE
HYDERRB&D

THE Hars gz SHRI R.RANGARAJAN M(A )
AND

THE Hon'pLe SHRI B.5.347 PARAMESHUWAR
‘ Mm (3)

‘ Dated:____h]q/[ ID{%Q— .

- ORDER/JUDGHE NT

MA/RA/C A WNO,

in

a.ﬂ.r\:o.'llL{q ZS’Q—

Addlitted ang Interim Directiong
Issbied,

Allavad

Dispdsad of with Oirectians
Dismissed

Dis issed @s withdrawn
Dismigsed For Defayrt

Ordereg Rejected

No order\as tq costs,

YLKR I'T Court
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sy AETTE & N
Ee:ml‘ pdminis™Gye Tribuna
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